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A /ORDER

PER N.R.S. GANESAN, JUDICIAL MEMBER:

The appeal of the assessee is directed against the order of
Commissioner of Income Tax (Appeals) — 1, Coimbatore dated

26.07.2018 and pertains to the assessment year 2010-11.

2. When the appeal is taken up for hearing Shri R.K.V. Sundar,
the Ld. Counsel for the assessee submitted that the assessee

instructed to withdraw the appeal. The Ld.Counsel has also filed a
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letter signed by the Counsel Shri T.N. Seetharaman, who is on record,

seeking permission of this Tribunal to withdraw the appeal.

3. Shri AR.V. Sreenivasan, the Ld. Departmental Representative
has no objection to dismiss the appeal as withdrawn. In view of the

above, the appeal of the assessee is dismissed as withdrawn.

4. In the result, the appeal filed by the assessee stands

dismissed.

Order pronounced in the open court on 27" January, 2020 at

Chennai.

Sd/- Sd/-
(AT FrR) (T 3ATC.TH. TT91)
(Ramit Kochar) (N.R.S. Ganesan)
«@T g=&7 /Accountant Member =1t #eea/Judicial Member
I=z/Chennai,
fa=#/Dated, the 27" January, 2020.
RSR
Jreer dr gfafafa 3Ef¥da/Copy to:
1. 3demff/Appellant 2. 9cf/Respondent 3. IR P (3TeT)/CIT(A)

4. 3ITFRT INGFA/CIT 5. faemmahg gfafafuDR 6. IS PIScl/GF



